
 

Notification of the Ministry of Finance 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRlMATI 
SUSHILA ROHATGI) : Sir, 1 beg to lay on 
the Table a copy (in English and Hindi) of the 
Ministry of Finance (Department of Revenue 
and Insurance) Notification G.S.R. No. 664(E), 
dated the 22nd November, 197*, together with 
an Explanatory Memorandum thereon. [ 
Placed in Library See No. L T 8581/74 ] 

CALLING ATTENTION  TO A MATTER 
OF URGENT PUBLIC IMPORTANCE 

Reported Collapse of a Suspension 
ridge over river Mahakali 

 
THE MINISTER OF SHIPPING AND 

TRANSPORT (SHRI KAMLAPATI TRI-
PATHI) : Sir, according to the news-item that 
appeared in the Times of India and olh r papers 
on 27th November, 1974 over 140 persons, 
mostly Indians, have been reported missing 
following the collapse of the hanging rope bridge 
over the Mahakali River on the Indo-Nepalese 
border on November 17. This news-item that 
eight persons on the bridge at the time of 
tragedy swam a shore, and four bodies were 
recovered. 

'This news-item has further given the 
information that there was heavy traffic on the 
bridge on that day because of the traditional 
Joukt Jeevi fair held after Diwali in Darchula 
District of the Nepalese Kingdom which is 
attended by people on both sides of the horde'. 
It also mentions that the bridge gave way when 
pillars on the Indian side collapsed as the bridge 
could obviously not bear the weight of about 
150 persons. 

The Survey of India Map shows that the 
River    Mahakali  flows  along  the Indo-Nepal 
border    dividing   Pithoragarh  District  of 
U.P. 
and   the Nepal Kingdom.   The bridge does not 
fall on    any National Highway system in the 
country. 
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[n this connection, the following telex 
message was received by the Ministry of Ex-
ternal Affairs (Government of India) from the 
Government of UP. on 18th November, 1974 : 

"D.M. P1THORAGARH HAS INFOR-
MED THAT SUSPENSION BRIDGE 
AT JAULJIBI OVER RIVER KALI AT 
INDO-NEPAL BORDER COLLAPSED 
AT 1215 1IRS ON 17 NOV. WHICH 
WAS THE THIRD DAY OF FAIR. 17 
PERSONS RESCUED FROM RlVDR-
CASUALTIES SUSPCTED INTEN-
SIVE SEARCH FOR SUSPECTED 
MISSING PERSONS BEING MADE. 
FIRST AID GIVEN TO THOSE INJUR-
ED. BRIDGE !S MAINTAINED BY 
NEPAL GOVERNMENT. COMMIS-
SIONER KUMAR HAS ALSO BEEN 
ASKED TO VISIT JAULJIBI IMMED-
IATELY." 

The Ministry of External Affairs have also 
contacted the Minister in the Embassy of India, 
Kathmandu, regarding further details of the 
accident. They have reported that the Indian 
News report appearing in the Times of India on 
-27th November datelined Kathmandu, 
November 26, appears to be based on a news 
item in the 'Rising Nepal' of the 26th November, 
an official newspaper of the Govt, of Nepal and 
that the Embassy has asked for further informa-
tion from the Govt, of Nepal, who in turn, have 
asked the District authorities to give detailed 
report on the accident. 

The U.P. Government is also being con-
tacted by this Ministry to get.further details of 
the accident. After the full details of the acci-
dent are available from the U.P. Government 
and the embassy of India in Nepal, the same 
would be placed before the House. 
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MR. CHAIRMAN : That will be kept in 
view. Let the hon. Member put   his questiot. 

 
MR.  CHAIRMAN   : That is all right. 
SHRI LOKANATH MISRA (Orissa) : 

Firstly, I would like to know why the hon. 
Minister took the responsibility of replying to 
this question when it was entrusted to him 
because it does not come under his jurisdiction 
in any shape. 

[Mr. Deputy Chairman in ths Chair] He 
should have categorically told  the Rajya Sabha 
Secretariat that it does not pertain to him and 
whoseover is the Minister-in-charge of it in the 
External Affairs Ministry should take the 
responsibility   to    reply   to   these   questions. 
There   must be a   procedure   and I do   not 
know whether the hon.    Minister  would be in 
a position to say that because it is only  the 
External   Affairs Ministry which can reply. I 
am happy that the Deputy Minister of External 
Affairs is here and so he should reply to the 
question.   He must have been briefed about it 
or else there is no occasion for him to be here.. 

SHRI D.N. DWIVEDL (Uttar Pradesh) : 
He is a Member  of this House. 

SHRI LOKANATH MISRA: Some people 
try to show their wisdom by bringing to the 
notice of the House that a particular Minister is 
a Member of this House. It does not add to the 
wisdom of anybody. 

SHRI D. N. DWIVEDI : It was relevant 
and that was why I brought it to your notice. 

SHRI LOKANATH MISRA : Ministers 
belong to both Houses. Therefore, it is not the 
privilege of this House to own him because 
you cannot own him all the time. 

MR. DEPUTY CHAIRMAN : You ask 
your clarification. 

SHRI LOKANATH MISRA : I wanted to 
know what is the procedure in the case of a 
particular river as Mahakali which happens to 
be the border river between two countries and 
how such bridges which connect two countries 
are maintained in the normal course, if it is 
being maintained by the Nepal Government, 
then there must have been some kind of an 
agreement between india and Nepal as to who 
would be responsible for the maintenance of it 
or who would be looking after it. Or is it also 
the partial responsibility of the Government of 
India to supervise, through its officers, the use 
of the bridge by a particular number of persons 
at a time ? Was any notice hung there that this 
is the capacity that the bridge can carry and that 
beyond that nobody should get on to the bridge 
? If such caution notices were not there, whether 
it is the Nepal Government or the Indian 
Government—as indicated by our socialist 
friend from there who has now disappeared, 
whether it is this Government or the other 
Government—somebody must be held 
responsible for paying compensation. If it was 
the responsibility of the Nepal Government to 
look after the bridge and if nothing has been 
notified there near this bridge that this is the 
capacity of the bridge and that nobody should 
go beyond that capacity, then the Nepal Go-
vernment becomes responsible for it, and it is 
for the Extern;'.! Ministry now to demand com-
pensation from them. 

Now, Sir, finally, the question has been 
relegated to fate by the hon. Minister by saying 
that it did not collapse on the other side but 
that it collapsed from this side. We cannot 
relegate these things to fate alone when we 
function in a Government, and as part of the 
Government, the hon. Minister will have to say 
something to justify the functioning of the 
Government as to how it collapsed. Eleven 
days have passed, and some kind of an inquiry 
must have been started by the Government of 
UP or by the Government of Nepal as to what 
was the reason for this cohapse, how it collapsed 
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[ Shri Lokanath Misi'a ] There must have 
been some case history behind it, some case 
history must have been collected I about it. Will 
the hon. Mmisier kindly let us know as to the 
reason of the collapse. And 1 hope that you. 
Sir, would kindly ask the De puty Minister of 
External Affairs to apprise this House of it, or 
else it is a futile exercise, the entire exercise 
would be a futile one. And when you do not get 
answers, why ask questions at all ? It is only a 
waste of time. 

SHRI BIP1NPAL DAS (Assam) : it per-
tains to both   Ministries. 

SHRI KAMLAPAT1 TRIPATHI : This 
motion was called by the hon. Member in my 
name and this was admitted by the Chairman 
in my   name.      So,  I   think ____  

SHRI RABI RAY (Orissa) : You are not 
the Minister in charge of that thing. 

SHRI LOKANATH MISRA : I do not 
accuse the hon. Minister. On a point of per 
sonal explanation, as private Members, we 
do 
not know whether the bridge is maintained 
by 
us or by the Nepal Government or jointly or 
whether it belongs to the UP Government or 
to  somebody else ___  

SHRI  KAMLAPATI TRIPATHI   : You 
are perfectly right. 

SHRI LOKANATH MISRA: We may be 
ignorant about it as private Members. But it  
is collective responsibility. 

MR. DEPUTY   CHAIRMAN  : That is 
why he is answering. 

SHRI LOKANATH MISRA: If we had 
sent notices in the wrong name, the Depart-
ment or the Ministry should have sent it on to 
the relevant Ministry. 

MR.  DEPUTY  CHAIRMAN : He  has 
collected the information and he is giving it. 

SHRI KAMLAPATI TRIPATHI:There 
is nothing wrong if I have also answered this 
Calling Attention Notice, and I think the hon. 
members should be grateful and thankful to 
me that I have come to their rescue. 

As soon as we came to know this, we 
have contacted the U.P. Government also for 
full details. And the External Affairs 
Ministry has also contacted our Embassy in 
Kathmandu. 

SHRI LOKANATH MISRA : What is 
their report   ? 

SHRI KAMLAPATI TRIPATHI : Their 
report was the telex message that we received 
from the District Magistrate of Pithora- 
garh----  

SHR' LOKANATH MISRA: The External 
Affairs   Ministry doc '  with District 
Magistrates. 

SHRi KAMLAPATI TRIPATHI : They say 
that the Embassy has asked for further informa-
tion from the Government of Nepal v.'ho, in 
turn, have asked the District authorities to give 
detaied report on the accident. As soon as we 
get the detailed report, we shall place it before the 
House. 

 

MR. DEPUTY CHAIRMAN : No, he is 
quite competent to answer the question. He is 
collecting information from the External 
Affairs    Ministry. 

 
MR.    DEPUTY CHAIRMAN    :      Mr. 

Tyagi, you cannot have it both ways. You 
cannot, on the one hand say that it is collective 
responsibility and, on the other, say he cannot 
collect information. Now, please ask for 
clarifications. 
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MR.   DEPUTY   CHAIRMAN   : He   can 
always   express   an   opinion. 

MR. DEPUTY CHAIRMAN : Mr. Tyagi you 
must be fair to him. Before he completes a 
sentence, you are getting up. 

MR.   DEPUTY   CHAIRMAN    : He   ha: not   
said  that.   Let   him answer. 
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MR.   DEPUTY   CHAIRMAN   : He   has 
answered this point. I am calling Shri Banarsi 
Das. 

 

MR.   DEPUTY   CHAIRMAN   :  He has 
answered this. If he had not answered, I would 
have permitted you. Shri Banarsi Das. 
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MR. DEPUTY CHAIRMAN : He has been 
saying that they got the information on the 
18th. 

SHRI N. G. GORAY (Maharashtra) : Sir, T 
am ready to wait till the report is available, 
because I know the communications system in 
Nepal; it takes some time to collect information. 
But I would like to know only one thing. Does 
it form part of the border road system which we 
have built recently '? That is number one. 
Secondly, 1 was told that a new type of bridge, 
which can be built very quickly, has been in use 
in that area. Does this particular bridge belong 
to that type ? Perhaps it was not properly tested 
and, therefore, it collapsed. Have you any idea 
whether this bridge belongs to the new type of 
bridges that we put up there for quick 
transportation and whether it is in the sector of 
border roads? 

SHR[ KAMLAPATt TRIPATHI : Sir, 
unless 1 get the report, I can not say what type 
of bridge is there. We cannot know unless we 
get the report whether this is a new bridge or an 
old bridge. It is a bridge neither on the national 
highways nor on the border road. 

REFERENCE TO ASSAULT ON SHRI 
JAYAPRAKASH  NARA1N 

MR. DEPUTY CHAIRMAN : Now, 
Special   Mention.   Mr.   Prakash   Vir Shastri. 


